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PRINCIPAL BENCH, NEW DELHI 

OA NO. 475 OF 2025 

IN THE MATTER OF: 

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (REGD.) 
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UNION OF INDIA & ORS. 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

OA NO. 475 OF 2025 

IN THE MATTER OF: 

RESIDENTS WELFARE ASSOCIATION PREM NAGAR (REGD.) 
... APPLICANT 

VERSUS 
UNION OF INDIA & ORS. 

. ... RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.8 (GHAZIABAD 

DEVELOPMENT AUTHORITY) IN COMPLIANCE OF THE 

ORDER DATED 23.03.2026 PASSED BY THE HON'BLE 

NATIONAL GREEN TRIBUNAL, NEW DELHI 

MOST RESPECTFULLY SHOWETH: 

1. I, Rajeev, S/o Late Shri Ganesh Ram aged about 51 years, 

presently posted as Assistant Engineer, Enforcement Zone-8, 

Ghaziabad Development Authority, Ghaziabad, do hereby 

solemnly affirm and state on oath as under: 

2. That I am the Authorized Representative of Respondent No. 8-

Ghaziabad Development Authority, Ghaziabad (hereinafter 

referred to as "GDA") in the present matter and am well 

conversant with the facts and circumstances of the case on the 

3 

193



4 

basis of official records. Hence, I am competent to swear the 

present affidavit. 

3. That the present Original Application has been filed by the 

Applicant alleging encroachments over the alleged green belt 

situated along Delhi-Saharanpur Road I National Highway No. 

709B and seeking directions against various respondent 

authorities. 

4. That Respondent No. 8 namely Ghaziabad Development 

Authority is a statutory authority constituted under the 

prov1s1ons of the Uttar Pradesh Urban Planning and 

Development Act, 1973 and is entrusted primarily with 

functions relating to planned development, zoning, regulation of 

land use and implementation of development schemes within its 

notified development area. 

5. That save and except what is specifically admitted herein, all 

allegations, averments and submissions made in the Original 

Application are denied. 

6. That at the outset, it is respectfully submitted that the averments 

made in the Original Application are general, repetitive, 

overlapping and directed against other Respondents ' 

Authorities. Accordingly, the Respondent No. 8 is not filing a 

paragraph-wise reply to each averment and save as specifically 

dealt with herein, all allegations are denied. The Respondent 
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5 
No. 8 is confining the present response only to those allegations 

which directly or indirectly concern Respondent No. 8. The 

remainder paragraphs do not pertain to the Respondent no. 8 

and are not replied herein. 

I. SUBMISSIONS ON BEHALF OF RESPONDENT NO. 8 

7. That it is respectfully submitted that a perusal of the replies 

filed by Respondent Nos. 5 (Ministry of Environment), 

Respondent no. 6 (State of UP-Forest Department), Respondent 

no. 7 (DM, Ghaziabad), Respondent no. 9(SDM, Ghaziabad), 

Respondent no. 10 (Nagar Palika, Ghaziabad), and Respondent 

no. 12 (UP Pollution Control Board) show that attempts have 

been made to place sole or disproportionate responsibility upon 

Respondent No. 8. The same is denied, as the issues raised in 

the present matter concern several authorities acting within their 

respective statutory jurisdiction. 

8. That the issues raised in the present Original Application 

concern multiple authorities including Respondent No. 7 

(District Magistrate, Ghaziabad), Respondent No. 10 (Nagar 

Palika Parishad, Loni), Respondent No. 11 (National Highways 

Authority of India), Respondent No. 12 (Uttar Pradesh 

Pollution Control Board) and other concerned Respondents 

depending upon ownership, maintenance control, field 

jurisdiction and enforcement powers. 
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9. That the protection, upkeep and restoration of the alleged green 

belt stretch is a shared responsibility requiring coordinated 

action by all competent authorities and cannot be selectively 

shifted upon Respondent No.8 alone. 

10.That Respondent No. 10 - Nagar Palika, Loni through 

Executive Officer addressed a communication bearing No. 

2189/NagarPalika Loni/2025-26 dated 09.03.2026 to 

Respondent No. 8 in relation to the present matter. In the said 

communication it was stated as follows : 

" ... In the above matter, it is to be respectfully informed 
that Jndrapuri, Balramnagar, Giri Market, Rishi Market, 
Khannagar colonies, located in the west direction of the 
Delhi-Saharanpur road within the municipal limits, are 
colonies approved by the Ghaziabad Development 
Authority, Ghaziabad, in which a 30 feet road has been 
reserved in the approved map between the plots and the 
green belt. There was no encroachment on the 30 feet 
road in the said colony, the construction work of that 
road has been completed by your department, and where 
there was temporary encroachment on the green belt, it 
has been cleared by the body, and the work of annual 
tree plantation has been completed, and where there is 
permanent encroachment, the responsibility of removing 
it lies with your department ... .. . " 

A true copy of the said Letter bearing no. 2189/Nagarpalika 

Loni/2025-26 dated 09.03.2026 sent by Respondent no. 10-

Nagar Palika Parishad, Loni to Respondent no. 8 - GDA along 

with English translation is annexed herewith as Annexure - A 

(Colly). 
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ll.Respondent No. 8 (GDA) immediately replied to Respondent 

no. 10 (Nagar Palika Parishad, Loni) vide Letter bearing no. 

845/Enforcement Zone-8/2026 dated 10.03.2026, clarifying the 

true factual and jurisdictional position. It was stated as follows : 

" ..... .In the above context, it is to be informed that there is a 

difference between the site mentioned in your letter and the site 

mentioned in the above petition. The applicant, ·through a 

prayer letter, has submitted a request regarding the removal of 

construction done on the green belt located between Loni Go! 

Chakkar and Pavi Sadatpur on National Highway No.-709B 

(Old Number-NH-57) which goes from Delhi to Saharanpur, 

and for its development as a green belt. 

In the above context, it is to be informed that since the disputed 

site is vested in the Nagar Palika Parishad, Loni, the 

maintenance of infrastructure facilities such as roads, sewers, 

drains, parks, green belts, open spaces, etc., is done by the 

Nagar Palika Parishad, Loni, which can be confirmed from 

page numbers 39 and 67 of the prayer letter submitted by the 

applicant, as well as from the letter number-655/N.Pa.P. -

Loni/Jansunwai/2024-25 dated 07.04.2025 sent by Nagar 

Palika Parishad, Loni to Shri Krishna Builder Address. Shanti 

Nagar, Indirapuri, Loni, Ghaziabad. 

Therefore, action regarding the removal of construction and 

encroachment on the green belt located between Loni Go/ 

Chakkar and Pavi Sadatpur on National Highway No.- 709B 

(Old Number-NH-57) which goes from Delhi to Saharanpur is 
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8 
expected to be taken by your department. In the matter in 

question, no action is expected from the level of Ghaziabad 

Development Authority, Ghaziabad.. " 

A true copy of the said Reply letter sent by Respondent no. 8-

GDA Letter bearing no. 845/Enforcement Zone-8/2026 dated 

10.03.2026to the Respondent no. 10- (Nagar Palika Parishad, 

Loni) alongwith English translation is annexed herewith as 

Annexure- B (Colly. 

12.That in the said communication dated 10.03 .2026, Respondent 

No. 8 informed Respondent no. 10 (Nagar Palika Parishad, 

Loni) that the location mentioned in the Letter dated 09.03.2026 

was different from the site referred to in the Original 

Application. It was further clarified that the grievance raised in 

the Original Application pertains to the stretch between Loni 

Go/ Chakkar to Pavi Sadarpur on Delhi-Saharanpur Road and 

that the disputed site falls within the jurisdictional limits of 

Respondent No. 10- Nagar Palika Parishad, Loni and that civic 

maintenance facilities such as roads, sewer, drains, parks, green 

belts and open spaces fall within the domain of Respondent No. 

10. 

That Respondent No. 8 also informed Respondent no. 10, that 

wherever required in approved colony areas such as Indrapuri, 

Balram Nagar, Ravi Market and Khalil Colony, developmental 

works including road construction had already been undertaken 

after removal of encroachments and that no action was pending 
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q 
at the level of Respondent no. 8 - Ghaziabad Development 

Authority. 

13. The Applicant, in Section-4( e) of his aforesaid prayer letter, 
has mentioned the installation of a water pump in the green 

belt Respodent no. 8 -Ghaziabad Development Authority, 
whereas in Section-4(g), the respondent No. 8, Nagar Palika 

Parishad, Loni, has mentioned the constmction of a boundary 

wall and planting of grass, which is a contradiction. No water 

pump has been installed in the green belt by Respondent no. 

8 -Authority. Since the disputed site is vested in Respondent 

no. 10 - Nagar Palika Parishad, Loni, the maintenance of 

infrastmcture facilities such as roads, sewers, drains, parks, 

green belts, open spaces, etc., is done by the Respondent no. 

10- Nagar Palika Parishad, Loni itself, which can be 

confirmed from the letter No. 655/N.Pa.P.-Loni/ 
Jansunwai/2024-25 dated 07.04.2025 sent by Nagar Palika 

Parishad, Loni to Shri Krishna Builder Address. Shanti 
Nagar, Indirapuri, Loni, Ghaziabad, along with page numbers 

39 and 67 of the prayer letter submitted by the applicant. 

As per Letter dated 30.08.2024 Annexure-8 (@page 58/59), 
Letter dated 21.12.2024 Annexure- 10 (@page 63/64) and 
Letter dated 11.04.2025 Annexure-69 (@page 69/70) filed 
with the Original Application filed by the applicant, it is 
evident that information regarding the appropriate Authority 
who shall deal with the issue has been provided to the Applicant 
under the complaints received under the Integrated Grievance 
Redressal System by the Authority [IGRS]. 

14.That Respondent No.8 has always co-operated and continues to 

remain ready and willing to cooperate with Respondent No. 7 
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(DM, Ghaziabad), Respondent No. 10 and all other concerned 

Respondents in any joint survey, demarcation exercise, anti­

encroachment drive or restoration plan as may be directed by 

this Hon'ble Tribunal. 

II. SPECIFIC RESPONSE TO ALLEGATIONS CONCERNING 

RESPONDENT NO. 8 

A. ALLEGATIONS BY APPLICANT AGAINST 

RESPONDENT NO. 8 

15. That without prejudice to the aforesaid submissions, it 1s 

respectfully submitted that insofar as Respondent No. 8 1s 

concerned, the only specific averments made by the Applicant 

in the Original Application are made in paragraphs 4(m), 4(n), 

4(o) and 4(r). The said averments, to the extent they seek to 

fasten liability upon Respondent No. 8, are misconceived, 

denied and are replied to hereinbelow. 

16. The contents of Paragraph 4(m) regarding letter dated 

30.08.2024 (Annexure A-8) are denied as misconceived. While 

the Applicant has sought to attribute the same to Respondent 

No. 8, the document itself erroneously refers to Respondent No. 

6. It is submitted that Respondent No. 8 has discharged its 

planning mandate by maintaining the area as green belt in the 

Master Plan. However, field implementation, maintenance and 

environmental protection fall within the jurisdiction of the 

concerned competent Respondents. 
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17. The contents of Paragraph 4(n) are denied as being 

misconceived and factually incorrect. While the Applicant 

alleges in the said paragraph that the communication (Annexure 

A-9) was addressed to Respondent No. 5, the record reflects that 

it was in fact addressed to Respondent No. 10 (Nagar Palika 

Parishad, Loni). It is submitted that Respondent No. 10 has 

sought to shift the entire responsibility solely upon Respondent 

No. 8; however, its own reply discloses that Respondent No. 10 

has undertaken demolition and enforcement activities on the 

concerned stretch. The same clearly establishes that 

maintenance, protection and field enforcement activities in the 

area fall within the statutory domain of Respondent No. 10 and 

no exclusive liability can be fixed upon Respondent No. 8. 

18. That the contents of paragraph 4( o) are misconceived to the 

extent they attempt to implicate Respondent No. 8. The said 

averments themselves indicate involvement of multiple 

departments and authorities and therefore sole responsibility 

cannot be attributed to Respondent No.8. 

19. The contents of Paragraph 4(r) are denied as being 

misconceived and misplaced. It is submitted that the facts and 

statutory positions regarding the issues raised in this paragraph 

have already been explained in detail in Paragraph I of this 

Affidavit and the same are not being repeated here for the sake 

of brevity. 
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20. That removal of encroachments, prevention of temporary 

occupation, municipal upkeep, sanitation, day-to-day field 

monitoring and local enforcement within municipal limits 

substantially fall within the jurisdiction of Respondent No. 10 

which have to be carried out with the assistance of Respondent 

No.7 and other competent authorities. 

21. That Respondent No. 8 has no independent police machinery 

for continuous field enforcement. Any coordinated action, 

wherever required, necessarily requires support of Respondent 

No.7 and all other concerned Respondents herein. 

22. That the remammg averments of the Original Application, 

insofar as they are contrary to the present response, are denied. 

B. DENIAL OF ALLEGATIONS MADE BY RESPONDENT 
NO. 5 (MINISTRY OF ENVIRONMENT), RESPONDENT 
NO. 6 (STATE OF UP-FOREST DEPARTMENT), 
RESPONDENT NO. 7 (DM, GHAZIABAD), 
RESPONDENT NO. 9 (SDM, GHAZIABAD), 
RESPONDENT NO. 10 (NAGAR PALIKA, GHAZIABAD), 
AND RESPONDENT NO. 12 (UP POLLUTION 
CONTROL BOARD) 

23.The Respondent no. 8 is relying upon Letter dated 10.03.2026 

bearing no. 845/Enforcement Zone-8/2026 (Annexure -B) 

herein to deny all the allegations made by the Respondents as 

follows in their respective Reply Affidavits: 
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(i) Respondent No. 10 - Nagar Palika Parishad, Loni @ 

Paragraphs 3 to 7 has wrongly stated that the permanent 

constructions are in the domain of Respondent no. 8 -

GDA and that GDA has approved the colonies and that it 

has written Letter dated 09.03.2026 informing GDA (pg 

8) about the same. The said contention of Respondent no. 

10 is incorrect and it is shifting its responsibility on 

Respondent no. 8. 

(ii) Respondent No. 7- DM Ghaziabad and Respondent no. 9 

- SDM, Ghaziabad 

(i) @ Paragraph III (7) at Page 7 of the Affidavit read 
with Letter dated 09.03.2026 @Page 15 and @ Annexure 
-A, states that 

"It has been stated therein that within the municipal 
limits, on the western side of Delhi-SaharanpurRoad, 
the colonies namely: 

1. Indrapuri 
11. Balram Nagar 

111. Giri Market 
1v. Rishi Market 
v. Khanna Nagar 

are colonies which have been approved by the Ghaziabad 
Development Authority (GDA) " 

(ii) @ paragraph C (11) at page 8 of the Reply has 
stated that: 

"11. However, it has been clarified that in certain 
locations where permanent encroachments exist, 
the responsibility for removal of such 
encroachments falls within the jurisdiction of the 
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Ghaziabad Development Authority, being the 
planning and development authority for the said 
approved colonies. 

12. Accordingly, through the said letter dated 
09.03.2026, the Ghaziabad Development Authority 
has been requested to take necessary action for 
removal of permanent encroachments in the 
greenbelt area. The said letter was copied to 
District Magistrate, Ghaziabad. " 

Respondent no. 8 states that this is incorrect and relies on 

Letter dated 10.03.2026 issued by Respondent no. 8 -

GDA (Ann-B) herein. 

(v) Respondent No. 12 - UP Pollution Control Board @ 

Paragraphs 6 to 12 has wrongly put the onus on 

Respondent no. 8- GDA and has stated that the 

permanent constructions are in the domain of Respondent 

no. 8 who has approved the colonies and that Nagar 

Palika has written Letter dated 09.03.2026 informing 

Respondent no. 8 - GDA (pg 9) about the same. 

(vi) Respondent No. 6- State of UP (Forest Department) @ 

paragraphs 6, 7 and 8. has correctly stated that the issue 

has been taken care of by the GDA and refers to the 

following letters of GDA: 

(i) Letter dated 30.08.2024 at Ann A-8 (@pg 59) of 
the O.A., was issued by the GDA to ADM, 
Ghaziabad stating that it was the Respondent no. 
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10-Nagar Palika, Loni who had to demolish the 
encroachments. 

(ii) Letter dated 21.12.2024 at Ann-10 (pg 64) of the 
Petition was issued by the GDA to the Respondent 
7-DM, Ghaziabad stating that the road in question 
comes under Public Works Department. 

(iii) Letter dated 11.04.2025 at Ann A-13 (@pg 70) 
of the Petition was issued by the GDA to 
Respondent no. 7-DM, Ghaziabad stating that it 
was the Respondent no. 10- Nagar Palika, Loni 
who had to demolish the encroachments. 

The aforesaid Letters demonstrate that the Respondent no. 8 -

GDA has been very prompt in replying to all complaints filed by 

the Applicants. 

24.The allegations made by the Respondents herein above are 

totally ill-founded and contrary to facts and made with an 

intention to shift their responsibility onto the Respondent no. 8 

which cannot be permitted. 

PRAYER 

In v1ew of the facts and circumstances stated above, it is most 

respectfully prayed that this Hon'ble Tribunal may be pleased to: 

a) Dismiss the present Original Application against Respondent No. 8 

as the Respondent No. 8 has already fulfilled its statutory planning 

mandate by designating the 15 KM stretch of NH-709B as a 
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"Green Belt" under the Master Plan 2031 and has no liability in the 

instant grievance raised by the Applicant; 

b) Pass an order directing Respondent No. 7 (District Magistrate) and 

Respondent No. 10 (Nagar Palika) to continue the ongoing 2026 

drive with the technical and enforcement support of Respondent 

No.8; 

c) Direct Respondent No. 7 to provide a dedicated and sustained 

police contingent to the Respondent No. 8 and Respondent No. 10 

to carry out a comprehensive Encroachment Removal 

Drive against all non-conforming commercial structures (shops, 

markets, and sand/gravel stocks); 

d) Direct Respondent No. 11 to install pennanent physical barriers 

or RCC (Reinforced Cement Concrete) fencing along the 

demarcated green buffer to prevent the illegal entry and parking of 

heavy vehicles (buses/trucks) which are destroying the soil and 

saplings; 

e) Pass any such other order(s) as this Hon'ble Tribunal may deem fit 

and proper in the interest of justice and environmental protection. 
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THROUGH: It£: I : ... &.'1\..f<A I .\ 

/1!:i\VI ~~A" 
SIMRAN R & RUHI ANSAt 

D/1485/2004 & D/14645/2025 
Counsels for PLAINTIFFS 

CHAMBER NO. 242, ' S' BLOCK, 
DELHI HIGH COURT, NEW DELHI -110003 

New Delhi Ph. No. +91-9811030321, +91-8826877415 
Email:officesbk 123@gmail.com 

Date: ~05.2026 

VERIFICATION 

Verified at Delhi on \ 1 .05 .2026, that the contents of paras 1 to 24 of 

above Reply are true and correct to the best of my knowledge and 

belief, whereas the content above is believed to be true and correct as 

per legal advice received and last para is the prayer clause to this 

Hon'ble Court. Further, no part of it is false and nothing material has 

been concealed there from. 

~,--
RESPONDENT NO 8 

FILE _BY 
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VERSUS 
UNION OF INDIA & ORS. 

AFFIDAVIT 

I, Rajeev, S/o Late Shri Ganesh Ram aged about 51 years, presently 
posted as Assistant Engineer, Enforcement Zone-8, Ghaziabad 
Development Authority, Ghaziabad, being the Authorised 
Representative of the above-named Respondent No. 8 do hereby 
solemnly affirm and declare as under: 

1. That I am the Respondent No. 8 in the captioned matter and the 

present proceedings are being initiated by me before this Hon'ble 

Court on my behalf. I am well- versed with the facts and 

circumstances of the case and hence, competent to depose by way 

of this Affidavit. 

2. That the accompanymg Reply has been drafted under my 
-

instructions and I say and submit that the averments made therein ,~~,[-1 v. 

have been read over to me in my vernacular and after having1(<. /<. ...... 
I ,'J' ,' I( r/5"!;;-

underStOOd the same, I say that the same are true and correct to th~ ' 1. ~ _·...__ ;,i} 
( ~~- ~ ·:r,l 

best of my knowledge and belief. No part thereof is false and , ~- "v,r,:, r ~·~~;'1 ,... 
\
, ->, .) • s- ~ _, '. . ... ~ 

nothing material has been concealed there from. ":·. : ~ . R -.~$:; 

~--- " =--1Yy 
DEPONENT 
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VERIFICATION: 

I, the abovenamed deponent, do hereby verify that the contents of the 

above affidavit are true and correct to my knowledge and belief and 

nothing material has been concealed therefrom. Verified at New 

Delhi on this __ll!'day of May 2026. 
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GDA-0947 

AAJEEV 
Designation. ASSISTANT ENGINEER 
~~- -07290011426 

Blood Group. 0+ 
oate of Birth. 05-03-1975 

GHAZIABAD DEVELOPMENT AUTHORITY 

{Ministry of HouSing U.P. State Government) 
• Vikas Marg • Ghazlabad (U.P) . 

RAJEEV 
,o L te h. GANESH RAM 

HOUSE Ne>7,GROUNO FLOOR OFFICERS COLONY NEHRV 111\0AAGHAllASAO 
Thl atrd IS the property of GHAZJABAO OEVELOPMEN1 ~ ll:twl'Klm it 

must be returned upon -equest or if found. The use of m catd. ~by 
tr. r rm no conthtoos of U'le Authority. II foufl<l p sa return tn. 

LHAZI BAD DEVELOPMENT AU H RH 
(Munstry of Hous.ing UF! Slat& Golternment) 

Vikas Matg .~(UP) 
Ptlone 0120-2791126. 2792132.2190659. Fax 01 2798919. 
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TYPE COPY
OFFICE OF NAGAR PALIKA PARISHAD LONI, GHAZIABAD 

Letter No.655/NPP Loni/Jansunwai/2024-25           Dated: 07.04.2025 
‘’NOTICE’’ 

To, 
Shri Krishna Builders 
R/o Shanti Nagar, Indrapuri, Loni 
District- Ghaziabad 

Sub:- Regarding the removal of illegal encroachment on the land of 
government green belt. 

With regard to the above subject, a complaint has been made by Shri 

Rashid Ali Warsi resident Prem Nagar, Loni District Ghaziabad through the 

application dated 28-02-2025 attached with the JanSunwai Complainant 

District Magistrate Reference Number-20014025003483 dated 28-02-2025 

received on the Integrated Grievance Redressal System that, you have 

illegally encroached upon the land of government green belt. The said act 

falls in the category of illegal. Why shouldn't action be taken against you 

under the relevant sections of Nagar Palika Act 1916 and Land Defacement 

Act and Land Mafia Act. 
 

So, you are informed by this notice that, in any case within 03 days of 

receiving this notice, you must remove the said illegal encroachment 

yourself and inform this body in writing. If you do not do so, then the body 

will demolish the said illegal construction/encroachment by taking action 

against you under the relevant sections of Nagar Palika Act 1916 and Land 

Defacement Act and Land Mafia Act. Whatever expenses will be incurred in 

this regard, it will be recovered from you and the entire responsibility will be 

yours. Please be informed. 

Sd/- Executive Officer 
Nagar Palika Parishad Loni, Ghaziabad 

Letter number and date- 
Respectfully sent to the following for information and necessary action- 

1. District Magistrate, Ghaziabad.
2. SDM, Loni.
3. Inspector in Charge, Station Loni/Loni Border.

//TRUE TRANSLATRED COPY//
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GHAZIABAD DEVELOPMENT AUTHORITY
Vikas Path, Ghaziabad.
I.S.O.-9001-2000, and I.S.O.-14001-2004 certified organization

Letter No. - 845..... / Enforcement Zone-8 / 2026 Date - 10/03/2026

To,

Nagar Palika Parishad,
Loni Ghaziabad.

Subject:- Regarding compliance with the order dated 18.09.2025 passed in O.A. No.-475/2025 Resident Welfare
Association Premnagar vs. Union of India & Ors. filed in the Hon'ble National Green Tribunal, New Delhi.

Sir,

Kindly take reference of your letter number-2189/N.Pa.P.Lo.Gha./2025-26 dated 09 March 2026. Through the letter, it

is mentioned that the colonies of Indrapuri, Balaramnagar, Giri Market, Rishi Market, Khannanagar, located to the west of

the Delhi-Saharanpur road within the municipal limits, are approved by the Ghaziabad Development Authority, in which a

30-foot road between the plots and the green belt has been reserved in the approved map, where there was no

encroachment on the 30-foot road in the said colony. It is mentioned that the construction work of that road has been

completed by the Ghaziabad Development Authority, and it is requested to remove the encroachment made in the green

belt.

In the above context, it is to be informed that there is a difference between the site mentioned in your letter and the

site mentioned in the above petition. The applicant, through a prayer letter, has submitted a request regarding the removal

of construction done on the green belt located between Loni Gol Chakkar and Pavi Sadatpur on National Highway No.-709B

(Old Number-NH-57) which goes from Delhi to Saharanpur, and for its development as a green belt.

In the above context, it is to be informed that since the disputed site is vested in the Nagar Palika Parishad, Loni, the

maintenance of infrastructure facilities such as roads, sewers, drains, parks, green belts, open spaces, etc., is done by the

Nagar Palika Parishad, Loni, which can be confirmed from page numbers 39 and 67 of the prayer letter submitted by the

applicant, as well as from the letter number-1516 /N.Pa.P.-Loni/2025-26 dated 11.11.2025 sent by Nagar Palika Parishad,

Loni to Shri Rajkumar son of Shri Ratiram Jain.

Therefore, action regarding the removal of construction and encroachment on the green belt located between Loni

Gol Chakkar and Pavi Sadatpur on National Highway No.-709B (Old Number-NH-57) which goes from Delhi to Saharanpur is

expected to be taken by your department. In the matter in question, no action is expected from the level of Ghaziabad

Development Authority, Ghaziabad.

GDA

Executive Officer✓

O Scanned with OKEN Scanner
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In-charge Enforcement Zone-8 3/26
Virendra Kumar

Addl. Officer/ In-charge Enforcement
Zone-8

In-charge Enforcement Zone-8

Endorsement No. .................... / Enforcement Zone-8 / 2026 Date ....................
Copy to-

1. District Magistrate, Ghaziabad for kind perusal.
2. Secretary Sir for kind perusal.

O Scanned with OKEN Scanner
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Advance Service of Reply on behalf of Respondent No. 8 in OA No. 475 of 2025 – Residents
Welfare Association Prem Nagar (Regd.) vs. Union of India & Ors.
1 message

Office SBK <officesbk123@gmail.com> Wed, 13 May 2026 at 4:15 pm
To: diruplb@nic.in, secy-moef@nic.in, dirm-pwd@delhi.gov.in, stsdmloni@gmail.com, dmgha@nic.in, pccf-up@nic.in, rocz.lko-mef@nic.in,
advanju.sc@gmail.com, Shafik Ahmed <Shafikahmed338@gmail.com>, Bhanwar09jadon09@gmail.com, danubeconsulting@gmail.com,
bhanwar jadon <bhanwar09jadon@gmail.com>, secy-road@nic.in, npp.loni@gmail.com, gha@nhai.org

Dear sir/Ma'am, 

The complete file of the Reply on behalf of Respondent No. 8 – Ghaziabad Development
Authority in OA No. 475 of 2025 titled “Residents Welfare Association Prem Nagar (Regd.)
vs. Union of India & Ors.” pending before the Hon’ble National Green Tribunal, Principal
Bench, New Delhi, has been duly served through e-mail upon Respondent Nos. 1, 2, 3, 4, 5,
6, 7, 9, 10, 11, 12

It is further submitted that all the concerned Respondents were duly marked in the said
service e-mail.

Regards
Ruhi Ansari

Chambers of Simran Brar Kapoor 

Chamber No. 242, ‘S’ Block, Delhi High Court, 

New Delhi–110003

officesbk123@gmail.com Phone (office): 8826877415

Chambers of Simran Brar Kapoor

Chamber No. 242, ‘S’ Block, Delhi High Court, 

New Delhi–110003

officesbk123@gmail.com Phone (office): 8826877415

Reply on behalf of Respondent No 8 GDA.pdf
7.3 MB
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